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3U0GEWENT (ORAL)

(By Hon'ble Wr. Dustice S.K, Dhaon, Vico-
Chairman(3))

The petitioners are employed as casual labourers

in the Union Public Service Commission as and uhen the noed

arises. They have come to this Tribunal praying that they

should be considered for appointment in preference to others

and, in particular, to freshsra,

2, On 29,11,1991, this Tribunal passed an interim

order directing the respondents to consider the continuation

of the petitionBrs as casual labourers so long as they noed

the services of the casual labourers. Learned counsel appearini

for the respondents states that the respondents will have no

objection in carrying out the interim order. Ue, therefore,

pass a final erder in terms of the interim order already

passed.

3. With these directions, this C.A. is disposed of

with n^orda,r as to costs,
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